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Petition No. 451/MP/2026

. Petition under Section 79(1)(b) of the Electricity Act, 2003 read

with Article 18.1 of the Power Purchase Agreement dated
06.02.2007 (Bid-01) and 02.02.2007 (Bid-02) entered into
between Gujarat Urja Vikas Nigam Limited and Adani Power
(Mundra) Limited seeking approval of the amended and restated
supplemental Power Purchase Agreements dated 01.06.2006.

: Guijarat Urja Vikas Nigam Limited

Adani Power (Mudra) Limited

: 3.9.2026

: Shri Ramesh Babu V., Member

Shri Harish Dudani, Member
Shri Ravinder Singh Dhillon, Member

Shri M. G. Ramachandran, Sr. Advocate, GUVNL
Ms. Ranijitha Ramachandran, Advocate, GUVNL
Ms. Srishti Khindari, Advocate, GUVNL

Record of Proceedings

The learned senior counsel for the Petitioner submitted that the present Petition
has been filed seeking approval of the Amended and Restated Supplemental Power
Purchase Agreements dated 1.6.2026, executed between the Petitioner and the
Respondent, Adani Power (Mundra) Limited, in respect of Bid-01 PPA dated 6.2.2007
and Bid-02 PPA dated 2.2.2007.

2. Considering the submissions made by the learned senior counsel for the
Petitioner, the Commission directed as under:

(a) Admit and issue notice to the Respondent, subject to just exceptions.

(b) The Respondent is to file its reply, if any, within six weeks with a copy to the
Petitioners, who may file their rejoinder, if any, within four weeks thereafter.

The Petitioner and Respondent to also file their respective submissions on the
following aspects within four weeks:

(i) Jurisdiction to approve the agreement between a generating company
and the distribution licensee, including amendments thereto, lies under Section
79(1)(b) of the Act or under Section 86(1)(b) of the Act?
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(i) Whether the powers to regulate the tariff of generating companies having a
composite scheme for generation and sale of electricity in more than one State
under Section 79(1)(b) of the Act include the approval of an agreement between
such generating company and distribution licensee, particularly when such
function otherwise appears to be expressly entrusted under Section 86(1)(b) of
the Act. Does the principle of interpretation “generalia specialibus nonderogant”
apply in this case?

(i) Whether powers to determine the tariff of a generating company under
Section 62 or Section 63, as the case may be, read with Section 79 of the Act,
enable the Central Commission to grant approval or disapproval to the
agreement (or amendments thereto) between such generating company and
the distribution licensee? Clarify in view of the mandate of Rule 8 of the
Electricity Rules, 2005.

(iv) In the present factual context, whether the Second Supplemental PPA
dated 23.03.2026 signed by the Parties will, at any stage, be placed before the
State Commission for its approval under Section 86(1)(b) of the Act read with
Rule 8 of the Electricity Rules, 20057

3. The Petition will be listed for hearing on 3.11.2026.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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